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MR. DEPUTY-SPEAKER : Mr.
Rathod, are you pressing your
amendment ?

SHRI UTTAM RATHOD : No,
Sir.

MR. DEPUTY-SPEAKER : Has
he the leave of the House to
withdraw his Amendment ?

HON. MEMBERS ; Yes.

Amendment No.2 was, by leave,
withdrawn.

MR. DEPU1Y-SPEAKER : Shri
Zainul Basher ; he is absent.

I now put the Amendment of Shri

Zainul Basher to the vote of the
House.

Amendment No. 3 was put and
negatived.,

MR. DEPU1Y-SPEAKER : Mr.
Daga, are you withdrawing the Bill ?

SHRI MOOL CHAND DAGA :
Yes, Sir. I beg to move for leave to
withdraw the Bill to provide for
mercy killing of the persons Who
have become completely invalid and
bedridden of suffering from an In-
curable disease.
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MR. DEPUTY-SPEAKER : The
question is :

“That leave be granted to with-
draw the Bill to provide for mercy
killing of the persons who have
become completely invalid and bed-
ridden or suffering from an incura-
ble disease.”

The motion was adopted.

SHRI MOOL DAGA : I withdraw
the Bill.

17.58 hrs.

ONE-FAMILY ONE-JOB
NORM BILL*

MR. DEPUTY-SPEAKER : Shri
Lakkappa to introduce his Bill.
I allow him as a special case.

SHRI K. LAKKAPPA (Tum-
kur) :  Sir, I beg to move for leave
to introduce a Bill to provide for
the adoption of the norm of one-
family one-job in public services.”

MR. DEPUTY-SPEAKER : 7The
question is :

“That leave be granted to
introduce a Bill to provide for the
adoption of the norm of one-family
one-job in public services.

The motion was adopted.

SHRI K. LAKKAPPA : I intro-
duce the Bill.

MR. DEPUTY-SPEAKER : We
now take up the next Bill for con-

sideratiop and passing. Shri Rasheed

Masood— absent.

Shri Atal Bihari Vajpayee.
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